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The Superintendent of Post Offices, 
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Order of the Single F'àrter Bench delivered by 

1-bn'ble Shri T.Chandrasekhara Reddy, Member (Judl. ). 

This is an application filed by the applicant 

under Section 19 of the Mministrative Tribunals Act to 

direct the respondents to pay to the applicant the daily 

allowance for the period of training in FTC, Mysore and to 

pass such Other order or orders as may deem fit and proper 

in the circumstances of the case. 

The facts giving rise to this O.A. in brief 

are as follows:- 
J 

The applicant was working as Postman in 
-- OL -ice in lKjnada Division in East Godavari 

District, A.P. The applicant ;4s deputed to undergo 

'Induction to Postal Assistants Training' in Postal Training 
- 	 - -. ------ •d-.J.2Q7 	cue oroers 

of the 1st respondent. According to the applicant, the 
applicanty in the month of October 1992 to the extant of 

first respondents has chosen to pass bill of thet.A. claim 

and thus disallowed the D.A. claim. Hence this application 

is filed by the applicant for the relief as 3raAt, 
szicajatea aDve 	 I 
3. 	Today we have heard NrKrishna Devap Pdvocate for 

M.JaganmohanReddy 
the applicant and Mr. 	 Standing Counsel for the 

respondents.
4.- N. Jaganmo.hanReddy 

Mr: j wanted time to file unter Further 

time for filing counter of the respondents is refused. 

As the material is sufficient and as several similar O.As 

had already been disposed of by this Tribunal, weproEtt 244  

10 
toIit -l 

7 



5. 	in the circumstances of the case and following the 

earlier decisions, we direct the respondents to reimburse. 

the applicant the daily allowance for the period of training 

he underwent from 17.7.1989 to 6.10.1989  at the Postal 

Training Centre, Mysore within a period of three rnnths from 

the date of the receipt of this order. Out of the amount 

payable to the applicant in pursuance of the order of this 
'.t-L c 

Tribunal, the balance of the amount 4o4g after deducting 
11 	2 

the amount if any already had been paid. 
2 

O.A. is allowed, leaving the parties to bear their 

own costs. 

(T . CHANDRASEKHMtA REDDY 
Member (Judi.) 

Dated: 7t' April, 1993 	
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4- C~t2 
Deputy RegistEt, r(J) 
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To 

The Superintendent of Post Offices, 
Kakiriada Division, E.'.Dist.A.P. 

The Director General of Posts,New Delhi. 
One copy to Mr.Krishna Levan, Advocate, CAT.Hyd. 
One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd. 

S. One copy to Library, CAT.Hyd. 
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TYPED BY 	cOtflRED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYIDERABAD. 

THE HON'BLE MR.JU$rICE \7.NEELADPI RAO 
ICE CHAIRI'IAN 

THE HON'BLE MR.R4BALASIJBRIJ4ANIAN : 
- 	I NEMBER(Ar1'4N) 

THE HON'BLE MR.T.CHANDRAsfljjJ.J 
REDDY MINBER(JULZJ) 

-1993 

Q8/JUDSMEWT 

R.P./ C.P/M.A.No. 

in 

+ 	
O.A.No. 

TANo 	 (W.P.No 	 ) 

- 
±ssue'. 	 ••• II 

Allowed. 

Dispoed of with directions 

Dismised as withdrawn. 

Dismifrsed 

Disn4ssed for default. 

OrdetecVRejected. 
zfl 

No order as.to  costs.' 
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